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(xiv) Remittance of profits and divi· 

dends earned by foreign investors 

in the Zone is allowed freely after 

payment of taxes. 

(XV) Priority release of cement/steel 

and te)ephonsjtelex connections. 

Amount Sanctioned to Jammu and 

Kashmir on Recommendation by 

Finance Commission 

205. SHRI ABDUL RASHID KASULI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) total amount recommended by 

Financc Commission and actual amount 
..,anctioned by his Manistry to the Jammu 

and Kashmir Sta te Government for the 

current year to tide over its financial 

stringencies; 

(b) whether more funds would be sanc-
tioned 10 order to fulfil Its already demar. 

cated spheres of develtlpment works like 

eJectrici ty projects, wa ter supply schemc 

etc.; and 

(c) the actual financial requisition made 

by the Stat.; Government to the Centrc and 

reasons for not mecti ng It '} 

THE MINISTER OF FJNA.NCE (SHIH 
PRANAB MUKHERJEE): (a) A sta le-

ment is laid on the Table of the House. 

(b) and (c) Central assi~tance of Ih. 
234 70 crores is being provided to Jammu 

& Kashmir for executing the approved Plan 
outlay of Rli. 185 crores in the current 

year. The State Government had recently 

requested for further increasc in their 

approved plan outlay by Rs. 30.31 Cfores 
for their Agriculture, Cooperation, Irnga_ 

tion, Water Supply & Transport schenw, 

etc. The matter was dlSClls~cd betw.!cn 
Chief llli~tcr, J & K and the Deputy 
Chairman, Planning Commbliion and con-
sidering the resources poc.,ltlOn, it Wd\ 
agreed to allow the State Government to 
increa~e It~ Plan expendIture by IJpto R:>. 
10 crorcc., 111 the eUI I ent year. 
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